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COUNCIL OF STATE.

Mondayy 20th Avgust, 1934.

The Conncii met in the Council Chamber at Viceregal Lodge at Half Past 
Ten of the Clock, the Honourable the President in the Chair.

QUESTIONS AND AN3WERS.
iNDIANTZATIOiq OF THE SERVICES OF POKT TrUSTS

115, The H onourable Sir  PHIROZE SETHNA : (a) Will Gtoverament 
be pleased to state wliat recommendations, if any, were made to the Port Trusts 
to give effect to the Resolution moved in this House on the 26th September, 1932 
and adopted by it ?

(b) Are the Port Trusts giving effect to these recommendations ?
(c) If not, what measures do Government propose to takê  which will speed 

up Indianizing the services of the Port Trusts ?
T he H onourable Mr. D. G. MITCHELL: With yoar permission,

Sir, I will answer the questions on behalf of the Honourable Mr, Stewart, who 
has been detained unavoidably.

(а) The Resolution was brought to the notice of the various Port Trusts 
through the Loc.al Governments conccrned and it was suggested that the. stage 
had been reached at which it was desirable that the Port Trusts should adopt 
definite measureB for carrying through an effective policy of Indianization 
of their superior services. It was also suggested that the Port Trust/s should 
give preference to ex-*' Dufferin ” cadets possessing the requisite qualifica
tions in filling the superior posts under them which require mercantile marine 
qualifications.

(б) The replies so far received generally indicate that the Port Trusts 
have taken and will continue to take such action as lies within their power to 
to accelerate the process of Indianiaation of their superior services and that 
Indians arc being appointed to those posts under the Port Trust® for which 
properly qualified Indians are available. The majority of the Port Trusts 
have also expressed their readiness to give preference to ex-*‘ Dufferin 
cadets in filling posts requiring mercantile marine qualificationfl, provided 
that they possess the requisite experience and qualifications.

(c) Does not arise.
Numbers o f  Vacancies wrrn a  Minimum Salary  o f  Rs. 500 which have

occurred in the various Port Trusts since 1st October, 1932.
116. THsfioNouiiABLB SiR PUIKOZE SETHNA : (a) WiD Government 

be pleased to state the number of vacancies withanxinimum salarj of Bs. 600
( 303 )
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per mensem which have occurred flince 1st October, 1932 in the Port Trusts of 
Bombay, Calcutta, Karachi, Madras, Rangoon, Ohittagong and Aden ?

(6) How many of these wero filed by ladians, Anglo-Indians and 
Europeans in the various Port Trusts ?

(c) If aU the vacancies wefe not fifled by Indians, the reasons therefor ?
T he H onourable Mr . D. G. MlTGfifiLL: The information asked for 

is being obtained and will be supplied to the Honourable Member in due 
course.
ITnpassed  R outinj; D ivlsion Clerks in  the  Oovernm ent  op I n d ia  Secre-

TARL^T AND A toAOHED O fFIOES.

117. T he H onourable Mr. HOSSAINIMAM: (a) Will Government please 
state whether it is a &ct that there are at present % large number of temporary 
routine clerks employed in the Secretariat of the Government of Indi^ and in the 
Attached Offices who have not passed the examination of the Public Service 
Commffision ?

{b) Will Government state their numbers in each office, the length of 
service, the pay drawn by them, and their nationalities ?

(c) Is it a fact that under existing rules these clerks cannot be absorbed 
in the permanent cadre and will have to be discharged ?

(rf) Is it a fact that^ large numbei: of persons who. have passed tjbe Public 
Service Commission cxami^tions are on the waiting list and have not been 
given any post ?

{(') Has Government considered the advisability of replacing the unquali
fied clerks by qualified candidates ?

The Honourable Mr. M. G. HALLEIT : (a) and (fe). Information 
is being collected and will be supplied to the House in due course.

(c) Yes ; that is to say, they can only secure permanent employment 
through the competitive examination.

(d) As the Honourable Member is no doubt aware vacancies are filled 
on the results of a competitive examinat on. In accordance with the instruc
tions in clause IX of paragraph 1 of the Home Department Office Memoran
dum No. F. 452/27-Ests., dated the 8th December, 1928, a copy of which is 
in the Library, the Public Service Commission supply each of the Govern
ment of India offices with a list of candidates who did not obtain places in the 
last preceding examination, but were nevertheless considered qualified for 
temporary employment. This is I presume the waiting list to which the 
Honourable Member refers. I may mentioDi, however, that under clause 
IX of the Office Memorandum referred to Departments have discretion to 
appoint candidates who are not on this list.

{e) The matter is uader consideration, :
Method  adopted  for Kecruitm eot  to the B engal P ilot Service .

i l 8  T he H onourable B aI B a^ i û& L ala MA!fHl71^A 
MBSrOTRA : (a) Wlll̂  Government be pleased t6 state the numt)^  ̂ of 
Indians and Europeans employed i li th  ̂Bengal Pilot Service ? > , * i
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' (fr) B < w iB l ld s 6 e m » M w t it e d e t t  Indi» and in  BnglMdi l

(o) Is anj ptefetenoe given to Indians trained and passed throned Hw 
MeMaatile Traioiag £^p DwSwm ** t

The H onoubable Mb . D. G. IIITCHELL: (a) 42 Suxopeans and 16 
statutory Indians are at present employed ia tbe ^Dgal Pilot 8e|vioe.

(6) Appointments to this Service are made by the Governor General 
Council on the advice of the Public Service Commission in India and of the 
Bigh Commiflrioner in £ngland.

Appointments are made in England only when the Grovemor Oeneral ki 
Council has been unable to make suitable appointments in India.

(c) In making appointments in India preference is given to qualified ex
cadets of the “  Dufferin
B epresentation  from  the B engal Ckamber of Commerce concerning 

M ethod  of R ecruitm ent to the B engal P ilot Service ,
119. T he H onourable Rai Bah adur  L ala MATHURA PRASAD

MEHROTRA : (a) Is it a fact that a representation has hem made by the 
Bengal Chamber of Commerce to the effect that the present method of recruit
ment to the Bengal Pilot Service should be so changed as to permit of the 
appointment of certain percentage of Europeans until such time as the Gov
ernment and various interest's concerned were assured that Indianization of 
the Service was not likely to impair efficiency ?

(6) If so, what reply has been given to the Chamber by Government ?
T he H onourable Mr. D. G. MJTCHELL : (a) Yes.
(b) The Chamber has been informed that the Government of India do not

see sufficient justification at present for making a change in the method of
recruitment to the Bengal Pilot Service on the lines suggested by the Chamber.

N u m b e r  o f  E u r o p e a n s  a n d  I n d i a n s  i n  t h e  R a n g o o n  P i l o t  S e r v i c e .

120. The H onourable R ai B ahadur  L ala MATHURA PRASAD, 
14SHR0TRA: (a) How many Indians and Europeans are there in th pilot 
service at Rangoon ?

(5) If there are no Indians appointed, will Government be pleased to 
state the reasons therefor ?

(c) Why Indians trained and passed through the Mercantile Trainiiig 
Ship “ Dufferin are not appointed ?

T he H onourable Mr . D. G. MITCHELL: The information asked iQX 
is being obtained and will be supplied to the Honourable Member in due course, .
T ransfer  of the I m perial I nstitute of A gricultuiial R erearch from

PusA TO D elh i.

121. T he H onourable R ai B ahadur L ala  MATHURA PRASAJU 
MEHROTRA: (a) Is it a fact that Goverjiment has decided to trayiaf^ 
the Pusa Agricultural Institute to Delhi ?

(b̂  How much money was spent for bringing the iMtitu^ to the present 
Itvel of effioieaey ?

QUES'neNB AND ANSWERS. SOU



(c) What amou)ttt be rv^qui]̂  for x e p ^  as result Qf eiurthquake

id) What amoaat will be required for tcaoaC^ring this Ii;u»titttte toJ>eUuI
{e) Do Oovettnneut propose to meet the expenses incurred for the 

tronsfet of the Itistitate out of the savings efleo^  in the budget, or to 
provide for the amount out of loan acoount ?

T he H onourable  K han Bah adur  M ian  Sir  FAZL-I-HUSAIN : 
(a) and (c) to (e). I would invite the Honourable Member’s attention to the 
Memorandum submitted to the Standing Finance Committee, which is available 
in the library of the Legislature.

(b) The precise meaning of the Honourable Member’s question is not clear. 
The efficiency of a scientific institute depends primarily upon the capacity and 
energy of its scientific staff. It is doubtful whether this is susceptible of 
measurement in terms of money but, if the Honourable Member wishes it, I 
can obtain for him the total amount spent upon the salaries of the present stati. 
The amount spent on buildings, land, etc., is Rs. 30 lakhs approximately; 
their present book value, however, is only Rs. 21J lakhs.
C o m m u n i t y  t o  w h i c h  c e r t a i n  C a n d i d a t k s  sKLKCTJiP f o r  A p p o in x m j e n t

S06 ooiJNCiL OF STATJB. [2 0 th  A u g . 1934.

TO THE I m p e r i a l  I n s t i t u t e  of  A g r i c u l t u r  vi: R k skarc .'k  i3el('>n«.

122. T he H onourable Mr. JAGADISH CHANDRA BANERJJ5E : Will 
Government state the names and oomnmnal composition of the candi
dates so far selected to fill vacancies in the posts of Imperial Entomologist and 
the Imj>erial Agricultural Chemist at the Agricultural Institute at Pusa ?

T he H onourable K han B ahadur  Mlan Sir FAZL-I-HUSAIN : Impe
rial Entomologist— D̂r. Hem  Singh Pruthi, Sikh.

Imperial Agricultural Chemist—Rao Bahadur B. Viswanath, Hindu.

PERSONAL STATEMENT BY HIS EXCELLENCY THE COMMANDER- 
IN-CmEF THANKING THE MEMBERS OP THE COXJNCIL OF
STATE FOR THEIR CONGRATULATIONS ON HIS G. C. S. I.
His E xcellency  the COMMANDER-in CHIEF : Sir, I thank you few 

your courtesy, and the House for its courtesy, in aftording me the opportunity 
of making a personal .statement. While I was on tour the other day, I had 
the pleasure of receiving a most agreeable letter from our Secretary, who in
formed me that he was directed by you, Sir, to offer your congratulations 
and the congratulations of the House to me on being created a Grand Com
mander of the Star of India. These decorations when they come to a man of 
my age, although it may not appear to everybody in the same light, are a very 
forcible reminder that one’s active career in the public service is coming to a 
concltision, but one would be scarcely human if one did not appreciate getting 
them. But I would like to say in addition that the two congratulations, among 
ma&y others, which gave me the most pleasure were those of His Excellency the 
Viceroy aad of this House, because His Excellency and this House and I work 
is the same field and are doing our best for India, and this House and His



Excellency both know what my task m, and what my difficulties are; and 
it ia thwefore congratulations of that sort which are worth three and four times 
what the ordinary congratulations are. I would therefore like to assure thk 
House how very deeply I appreciate the honour they have done me« 
(Applause.)

PUBBONAL STATiMENT BY HIS EXCELLENCY THE COMMANDER-IN-CHIEF, 997

ASSAM CRIMINAL LAW AMENDMENT (SUPPLEMENTARY) BILL.
The HoNOtJEABLE Mr. M. G. HALLETT (Home Secretary): Sir, I 

Uftove:
“  That the Bill to supplement the Assam Criminal Law Amendment Act, 1934, at 

paflsed by the LegiBlative Assembly, be taken into consideration.’*
Onĉ . again, Sir, it is my task to ask this House to accept a Bill to Buppla* 

ment an Act which has been passed, again by a large majority, by a Provincial 
Council, in order to give its executive Government the necessary powers to deal 
with the terrorist movement. The Bill before the House is a short one but to 
make its provisions clear I must first of all explain briefly the provisions of the 
parent Bffl and then, Sir, I will go on to explain briefly the reasons which led 
the Assam Legislative Council to pass this Act in March last. The parent Act 
(oopies of which have been supplied to Members of the Council) follows closelv' 
the provisions of the Bengal Criminal Law Amendment Act, 1925, and also the 
similar Act which was passed by the Legislative Council of Burma in the year
1931, also to deal with the terrorist movement which at that time was threaten
ing in that province. It does not contain the more drastic provisions of the 
more recent Acts in Bengal. It does not contain any provisions that are 
oontAined in the Suppression of Terrorist Outrages Act or in the Act passed 
by Bengal at the beginning of this year. It does not, for example, contain the 
provision that is in the Bengal Act that the penalty for attempted murder 
may be death. It contains two m-̂ in provisions. The first is that it makes 
it possible that persons accused of the terrorist offences which are specified 
IJQ the First Schedule of the Act shall be tried by a tribunal of three Commis- 
aioners instead of by the ordiimry procedure. Again we are profiting by 
experience. It has been found by experience that the ordinary procedure 
prescribed by the Criminal Procedure Code under which an accused has first 
of all to be brought before a m îgistrate and under which there are very often 
lengthy commitment procecMiiiî s, followed by an even more lengthy trial 
when he is brought before a sessions court, that procedure is not satiflfaotory 
in these cases. For it is clearly desirable even more iu terrorist cases than in 
cases of ordinary crime that the trial case should be completed without any 
undue delay. Otherwise, apart from the fact that the trial is held
before three Commiseioncrs without commitment proceedings, the pro 
cednre is practically identical with that under the ordinary law. Ab a 
death sent(?nce has to be copfirnied by the High Court, an appeal lies to the 
High Court in all oases, or rather it would be more correct to say that an appeal 
will lie to the High Court if this Bill is accepted, as I have no doubt it wm be, 
by this Council. In the Bill before us we are asked to confirm the.provision that 
is included ̂  the Assam Act under which appeals lie to the High Court and 
death sentences have to be submitted to them for confirmation. That is tibA 
first provision of the Act.



[Mr. SL a  lUUettJ
Tho second provision is a provision similar to that itt the Bengal abA 

ttttma Acts, a piovkion to which I know some Members of this House (Mt 
vwy many perhaps) take exception, a provision giving to the exe(ititiv  ̂
power to restrict the residence of a terrorist suspect to a certain area Oif, !# 
necessary, to commit him to custody in jail or in a detention camp. There is 
no question of course in this case of removing these suspects, even though they 
are OtMmitted tb jail, outside the province, there is no question of remoVmg 
tiiem to Deoli any other detenu camp outside Assam ; that has not been 
considered necessary. In view of that provision I have again to ask th# 
House to accept a section which deprives the person arrested of the right of 
applying for a writ of habe<is corpus. That the Assam Grovemment are 
using these powers,—drastic powers, I admit,—^̂ vith care and discretion has 
bfeen shown to me by a letter which I fortunately received this morning. In 
that letter they reported that since this Act has been in force they have only 
used those powers in seven cases; only seven terrorist suspects have beeii 
committed to jail. In these seven cases, following the provisions of the iM  
they had referi^ the facts of the case to two Sessions Judges and the Sessions 
Judges have found that there was lawful and sufficient cause for the orders 
that were passed. That I think is very satisfactory for it shows I trust thAt 
the mere fact of having these powers even though they are not used is havlh^ 
a deterrent effect on the terrorists,—a point which I tried to emphasise 
when I was discussing the Bengal Bill on Satuitiay last.

Another point I would menticm, in view of the amcndmeflt of which notice 
has been given, is that there is no time limit inserted in the Bill. That point 
was discussed in the Assam Council a id there again the Local Legislature 
accepted by a largo majority the view of the Local Government that following 
the precedent of Bengal it was necessary to have these powers parmanently osk 
the Statute-book.

Another point I would make clear is this. The Act is not in force in the 
whc^e of the province. It has to be extended by notification to a particular 
ftVea or to a particular district. That of course makes it easy to withdraw it 
1^  ftrom a particular area or a particular district. At present the Assam 
Qovemlnent has only extended them to the two districts of Sylhet and Cachttir 
which, as those who know the conditions in Assam will realise are very closely 
akin to the neighbouring districts of Bengal,— T̂ippera, Mymensingh 
Chittagong.

So much for the provisions of the parent Act. I will now explain briefly 
the reasons which led the Government of Assam to undertake this legislation. 
I do not think I can do better than read to the House the statement of objects 
and reasons with which their Bill was circulated. The statement is as fol* 
lows:

“ The (Government of Aisam have been aware uinco 1928 (i.e., nix years ago) of tfie 
fiaitenoe of a section of the Bengal revolutionary party in certain districte in Assam but 
t^ve been keeping a careful watch on the activities of these men. The pressure exercised 
dA tevohitionAries by the authorities in fiengai has had the efiFect of driving a number df 

brer the border into Assam. For Mtne time past theife have been jox>wiilg indioa- 
tldHf tM t the revdatiooaries have been contemplating outrages in Assam and thfite 
if good reason to believe that the number of serious crimes which hî ve reoetilfy oeoiirr^
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in Assam were the work of this revolutionary party. These included the Chandpuir fcAd 
t̂akhola mail robberies, the Shamshemagar railway station mail daooity and the Soraru 

midl dacoity, aO of whioh occurred in 1^3. I^ere is also reason to telieve that other 
^tekges fcttve been atifA ai« being planned. It is clear that the wh6l6 mbvemehl, b<^ 
in Aitaaih and in S^n^, is m e  iMid the same movement and springs fr6tn the saone oril^  
in Bengal, and unless there is eo-o^ration between the two provisoes notonly wiH ihix^ 
be a danger pf teirorism spreading in Assam but meeuBures taken by authorities iu Bengal 
which are admittedly oif vital urgency will remain incomplete. In order that this co- 
of>ehition may be effective, it is desirable tliat the ordinary law in Assam should tee 
]^iilented by legisktibn oh the lin<̂  of ike Bengal La^ Aii«>nd»^t AtrtAi
A Bill on these lines is aooordingly submitted to the Assam Legislaiive Oovncil. Iti» 
intended to be used only against persons beliiDved to be members of secret terrorist organir 
aations

TboBe, git, in brief ar6 the reasons \irhich ied the Government of td
put forward this Bill. That they did so aft^t a due consideration o  ̂all th  ̂
facts of the case is shown the statement made by the Honourable the Home 
Metnbf.r in the Assam Legislat îre, the Honourable Maiilvi Saiyid Sir Muham- 
ttiad Saadulla. He said :

“ I have been in charge of the Department of Law and Order since 1929, and have 
resisted the proposals of the police and of the district authorities to suppkment the ordinary 
criminal law. But the information now placed before the Government clearly proves the 
existence of many organizations within the province with the avowed policy to overthrow 
constituted government by means of force and violence. In the public interest I cannot 
divulge either the quantum or quality of the evidence that Government possess, hiiit I can 
assure the House that on the materials which were placed before us, my Honourable 
colleagues, European and Indian, the Government as a whole, both the reserved and the 
transforre<l halves, have come to the unanimous conclusion that Government mu«t possess 
powers ready for use for dealing with future emergencies. Thus, with a vie# to uproot thfe 
common menace—a menace alike to the public and to the Government—Govemni^i 
have placed this Bill for consideration by the Honourable Members

The statement of objects and reasons only went back as far as 1928. I could, 
Sir, go back considerably further than that and show the connection between 
the terrorist movement in Assam and in Bengal at a far earlier stage. Even in 
1907 and 1908, one of the first supporters and organisers of the terrorist move
ment who came to Bengal and who was subsequently convicted there, was a 
resident of Sylhet. In 1926, the notorious Snrjya Sen who, as this House is 
no doubt aware, organised the raid on the Chittagong armoury, and who subse- 
qnently suffered the extreme penalty of the law, escaped from Bengal where he 
was evading his arrest under the Criminal Law Amendment Act, and for mord 
than a year was lying hidden in Sylhet. During all that period he was orgatô  ̂
ing this terrorist movement in that district and creating a terrorist mentality 
among the youths of Sylhet. Sylhet, as you must bo aware, is next door to 
Bengal, next door to those districts in which the terrorist movement has been 
most rampant. It is a very easy journey, I understand, from Chittagong, th  ̂
main centre of terrorist activity in Bengal, to Sylhet. The people of Sylhet are 
ethiiologioally, linguistically and racially the same as those of Bengal. In fact, 
it is claimed that Sylhet should be removed from Assam and made part of the 
province of Bengal. Under those conditions, it is not surprising that terrorists 
take an opportunity of spreading the movement in that district. I quite 
recognise that the outrages committed in Assam are not possibly quite as 
serious as ihose which have been committed in Bengal. There have, I ftte 
glad to Bay, been as yet no cases of attacks upon district ma^strates or othî r
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[Mr. M. G. Hallett.]
Oovermnent officials. The particular form of terrorist crime prevalent in that 
province is dacoities and mail robberies ; the terrorists in fact are using Assam 
as an area in which they can obtain money to carry on their movement in the 
sister province of Bengal. We are as anxious to protect the unfortunate mail 
runners as we are anxious to protect the district magistrate or superintendents 
of police. In some of the cases which have been quoted in the statement of 
objects and reasons— t̂he dacoities or mail robberies have been accompanied by 
murder and it is clearly our duty to protect these unfortunate mail ‘runners, 
these humble servants of the State. The second form of crime which is also 
prevalent in these areas is theft of arms—of guns and revolvers. That again 
goes to prove what I was saying just now that the terrorists are using Assam as 
a place from which to get the sinews of war, arms and money.

Those are the main activities of the terrorists in that area. The objects of 
the BiU as passed by the Assam Legislative Council are twofold,— f̂irstly, to 
protect themselves and, secondly, to help the sister province of Bengal. \^en 
the question of legislation was imder discussion, the Government of Bengal 
rightly pressed very strongly that Assam should take these powers because 
they felt that if they had not these powers, it would facilitate the commission 
of offences in their province, and Assam, recognising that point as well as the 
need for protecting itself, passed this Act in its Legislative Council by a very 
large majority. Those, Sir, are the reasons why Assam undertook this legis
lation. We are merely asked to supplement and to confirm two sections which 
were included in that Act, partly by mistake, which were uUta vires of the Local 
Legislative Council and which require confirmation by the Central Legislature.
I trust the House will have no hesitation in accepting this Bill, aiwl by so doing 
will show that they confirm the action taken by the Government of Assam and 
its Legislature to deal with the terrorist menace both in Assam and in Bengal.

Sir, I move.

T he H onourable Sriju t  HEBAMBA PROSAD BARUA (Assam: 
Non-Muhammadan): Sir, e have heard the Honourable the Home Secre
tary, Mr. Hallett, with regard to the necessity of this measure in Assam. As a 
matter of fact, I consider this measure to be a preventive one rather than a puni
tive one. Finding that drastic measures have been adopted m Bengal and 
finding also that the geographical surroimdings of the province of Assam, 
teeming with hUis and forests, afford hiding places to the terrorists to take 
shelt̂ r̂ for hatching their conspiracies, and carrying on their nefarious activi
ties, the terrorist s across the border come to the districts of Sylhet and Cachar, 
the bordering districts, to take shelter there and carry on their object. It is a 
very gratifying thing that the people of Assam proper have s© far not been 
infected by the virus of terrorism or anarchism. Then why is this measure 
at all ne(/fssary ? The existence of terrorism or anarchism in the .border 
districts of Sylhet and Cachar is a grave menace to the people of Assam, 
ajxd it is to avert this danger that this Bill has been considered necessary 
by tlie Assam Legislative Council. The simple, unsusi>ecting and impres
sionable youths of Assam could be easily worked upon by» the clever 
and subtle people who are to be found in the ranks of this movement.
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The new danger of terrorism has to be dealt with in a drastic manner if it is 
to be nipped in the bud before it takes root in the soil

11 A.M. of Assam and before the people of Assam are affected
by this infection of terrorism. The Honourable Mr. Hallett has said in his 
speech that the people of Assam are linguistically and culturally different from 
the people living in the districts of Sylhet and Cachar. An agitation has been 
set on foot for the amalgamation of these districts with Bengal and their 
separation from Assam proper. The terrorism prevailing in these districts is 
another plank in the platform of this agitation. Of course I do not now want 
to go into the merits or demerits of this agitation. The danger of infection 
is there and it is a serious danger, and Govermnent should arm the executive 
with powers to ward off this danger and deal with the situation. Sir, the 
Assamese people, as 1 have said, are rather peace-loving. No Assamese 
up till now has been involved in any of these terrorist activities ; the persons 
concerned are all people from across the border. Naturally, the people of 
Assam are alarmed at the crimes committed and public opinion in my part 
of the country is very strong that the Government should be sufficiently 
equipped with powers to get rid of this danger.

Then, Sir, I come to the Supplementary Bill. I do not think that there 
can be any objection to clause 2, which is only an enabling clause, enabling 
the person convicted under the contemplated legislation to prefer an appeal to 
the High Court . Of course as regards clause 3, the suspension of the habeas 
corpus powers of the Higl). Court, it is a drastic measure. But in the larger 
interests of the countiy I think the people will have to submit themselves 
to the provisions of this measure for the time being in order to enable the 
Government to have a fiee hand to do away with this terrorism from the 
coimtry. That is all I have to say about this Bill. I hope the Government 
will not keep this measure on the Statute-book for a single moment after it 
has served its purpose. Further, I also hope that Government will be very 
careful in extending the provisions of this law to different parts of the province. 
I have reason to believe that the Government will be very careful in this 
respect ; because, only recently, before I left the province, there was a serious 
mail robbery in my part of the country in Upper Assam in Tinsukia and for
tunately the people concerned were all from outside and no Assamese is in
volved, and in spite of it the Government has not thought fit to extend the 
provisions of this measure to that particular place.

With these words. Sir, I would like to support the Bill.
T he  H o n o u r a ble  R a i B a h a d u r  L a l a  MATHURA PRASAD 

MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, the 
Bill before the House is practically the same that we passed on Saturday last. 
There are certain minor differencejs no doubt and it is very difficult to say 
whether this Bill is the “ big  brother ” of the one that we passed on Saturday, 
It consists of foi?r clauses. Clause 1 is practically the same as clause 1 of the. 
other Bill and seeks to give permanency to this measure. Clause 2 is certainly 
different from the one in the Bengal Criminal Law Amendment Supplementary 
BiU. B y  this clause Government has chosen to give the right of appeal to 
those convicted by the Commissioners appointed by the Assam Government. 
Clause 3 is the same as that in the other Bill, and by this the Government 
i^hes to deprive those who have been imprisoned pn suspicion of their liberty.
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pRii Biiihadur LalA Mathura Pr̂ isad M(?hr6trii.]
OPtieii the last clause ia nothing eke but to give retrospective effect to the Act. 
iPhat is the whole BUl before us. Now the quedtioa is whether con4itioBS 
in Bengal and Assam are similar̂  or is there a difference ? By analysing the 
conditions we shall be able to come to a conclusion whether the Bill is neces- 
aary or not.

Thb Honouiublc tHK PRESIDENT : The Honoutable Member fdf
Assam thinks it is iwceasary.

Tins IfoNouRABLE R a i B a h a d u r  L a l a  MAtHtJRA PRASAt) 
MEHROTRA  ̂ Yes, Sir. We have heard that my Honourable friend Mr. 
ftarua is of opinion that it is necessary. But my friend the Honourable Hom« 
Member when moving this Bill for reference to a Select Committee in the 
Other House has clearly said that the conditions in Assam and Bengal are not 
ftimllat, and I am glad to find that my Honourable friend Mr. Hallett has 
also said the same. In Bengal the terrorists are making attacks on the lives 
of offi(iials, and the Home Member said in the other House that there is no 
danger to the lives of officials in Assam. In Bengal they are committing 
ftinrfers, while in Assam what they are doing is to commit robberies and 
dacoities------

T he  H on o u r a ble  Mr. M. G . HALLETT : With murder.
The Honourable Rai Bahadur Laiji MATHURA PRASAD 

MEHROTRA : With murder, yes. The Honourable Home Member while 
making his statement in the other House said that during the last three and 
»  half years, 15 dacoities have been committed in Assam. Thê  highest amoimt 
fobbed in one case was Rs. 15,000 and in the other case Rs. 3,000 or more w r̂e 
taketi, and two murders were also committed. That is all. So we find th^t 
there were 15 dacoities with two murders in three and a half years, which are 
said to be the acts of anarchists. I am glad to find that my Honourable friend 
Mr. Barua has enlightened us and said that these acts have not been committed 
by Assamese. They were committed by people coming across the border— 
I mean Bengal.

T h e  H o n o u r a ble  M r . M. 6. HALLETT : That is not entirely correct, 
Bir. In some cases the acts were committed by people coming across the 
border, and in other cases by Bengalis, permanently domiciled and living in 
Sylhet.

T h e  H o n o u r a b l e  R a i B a h a d u r  L a l a  MATHURA PRABA® 
MEHROTRA : I do not quarrel on the point. It is between the Honoural]fe 
Mr. Hallett and the Honourable Mr. Barua to decide. The representatiTO 
of that place says that the acts have not been committed by Assamese ; Ae 
Government says they have been conmiitted by them. I do not want to 
give any opinion of mine and my Honourable friends Mr. Hallett and Mr. Barua 
can decide the point.

Sir, may I ask ftom the Government whether political dacoities have hot 
been committed in any other j^vince ? So far as the United Provinces îte 
KKmoemed, I know several cai»es in which thes6 dacoities haye beĉ n committed. 
Btit why has not the Govetnmeht of that pitoviim taken it into its head to tike
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such serious steps ? Why has the Govemmeat of Iildi4 Hot drftwa the 
attention of the Local Government ? Because, Sir, we know that the Criminal 
p!rdt5edtH‘e Code is quite sufficient to deal with such sttay cAses. It is blilf 
ih Behgal where the Government finding itself helpless has ask^ for ettM^ 
btditory measures. There is another point, Sir, which I have not been able to 
fblW . Section 2 of the Bill says that convicts after trial by Commissions^ 
will have a right of appeal to the High Court. Sectidii 3 says that suspectt̂  
will have no right of proving their innocence before the High Court. May t  
ask why the power given to convicts after trial by Commissioners, viz., thd 
tight of appeal should be denied to suspects ? If there is a danger of wit=̂  
ti^es not coming in court and giving evidence against those who have beett 
convicted, then. Sir, there is the same danger about suspects. The object df 
the Govemmeat, as I understand, by taking away the liberty from suspects of 
making appeals to the High Court is that witnesses coming before the court 
will be in danger of losing their lives. That is what I understood i>j th  ̂
speeches delivered on Saturday. If there is a danger for witnesses in the one 
case, there is danger also in the other. If this section is deleted from the Bill, 
I am sure it will find support from this part of the House. It is to thi  ̂
objectional section which takes away the liberty of a man that we object to in 
the other Bill. Then, there is another point in the case of the Be^al Criminai 
Law Supplementary Act, The Government when first introduci^ it in 1932 
made a special provision for its duration of three years. In this case I find 
that from the very beginning they are making the Act permanent. I do not 
know why when the situation was serious, in Bengal, the Government thought 
fit to have a trial for three years only, while in Assam, where they have ad
mitted that the situation is not so serious, they have come all at once to make 
the measure permanent. I object, Sir, to this feature of the Bill also, and 1 
shall reserve my remarks after seeing with what fate my amendment meet$ 
in this House. So far as section 2 is concerned, we are very glad to find that 
the Government has given the right of rippeal to convicts, but what is happen
ing is t h a t  if a convict after appeal is discharged from the High Court the police 
arrest him under some other section. What does it amount to I It amounts 
to tliis that the executive is not prepared to abide by the decisions of the 
judicial courts. The judicial courts are above everything. They are supposed 
to administer justice in an impartijil uiaimer, but h e r e  I find t h a t  the c a s e  id 
quite different. Ifa convict is set fr e e  by the court, the moment he comes out 
of the court he is a iT e s te d  by the police under some other section. Sir, 1 
Would appeal to the Government t h a t  they should respect judicial courts ad 
they deserve. That is another point on w h ic h  I w is h  to lay s t r e s s  t h is  morning.

With these words, Sir, I resume my seat.
T h e  H o n o u r a b le  Mr. VINAYAK VITHAL KAUKAR (Central P i^  

vices : General): Sir, before the Bill was introduced in the lower House, I
lilt least did not know that there was such an emergency in Assam, that the 
tetforist movement had gone to such an extent that there was necessity fo^ 
passing such a Lill as is h«efore us. I am glad to find from the remarks mad  ̂
by my Honourable friend Mr. Hallett that the position in Assam and Bengal 
differ very much so far as this terrorist movement is concerned. In present  ̂
iAg this measure before ub  for our support my Honourable firiend Mr. H allett

out oert6*n remarks made by the Honoiltiable the Home Member in tte
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ptfr. Vinayak VitluLl Kalikar.]
Assam Council while preaenting that Bill. This is one side of the qujMtioâ  
With your permission, Sir, I wiU read one or two sentences from the side 
of the opposition in the ABsam Council, where the Members of the Assam 
Council have said definitely that there was absolutely no necessity for the 
Government to introduce their Bill there. Inst^d of reading extracts from 
the speeches of other Members, I want to read out a passage from the speech 
of one Srijut Sarveswar Barua, simply because our Honourable frend Mr. 
Barua dealt with the matter here and I perhaps think that that gentleman 
may be related to liim; and therefore I want to bring before the House the 
views of that gentleman as to what he had to say about this Bill. He sai^:

“  Sir, this is a Bill which seeka to make may inroads upcm the rights of the oitizeu. 
Sir, it has given immense power to the police and it has given k g ^  saaotity to all sorts 
of tortures that could be perpetrated on the people merely on suspicion. Sir, in a way we 
may call it as some sort of martial la\i that is going to be declared in the province of A m m  
in order to meet the emergency that has been sought to be made out by the Government ”

Then, Six, I also find from a speech of a Member, Srijut Kohini Kumar 
Chaudhuri, that there was no necessity of the Bill being brought before the 
Assam Council. He said :

“  Sir, the Members of the lawyers* Association of Oauhati, Dhubri and Sylhet, the 
members of the As^m Association^ which is a political body having members throughout 
Assam, have [»8sed resolutions to drop this Bill. We in tiis House had made no motion 
to drop the B ill; wo waited to how the Bill could be amended in an acceptable form. 
Most of the amendments which pre tabled by the Honourable Members of this House have 
been rejected
To an outsider like me. Sir, it causes a great deal of confusion. The Govem- 
nient say that there is necessity for this Bill. The popular side say there 
is no necessity for it.

T h e  H o n o u r a b l e  th e  PRESIDENT: Has the popular side the same 
material for forming an opinion as the Government side ?

T he  H o n o u r a b l e  M r . VINAYAK VITHAL KALIKAR : Well, per
sonally I do not know whether the Government put all this material very 
carefully before the popular side but if they had they would have been able 
to convert the opposition. That is the mistake of the Government. But, 
Sir, the .associations of Assam have condemned this Bill. Not only that. 
But from the proceedings I find that various pobtical associations of Assam 
sent certain telegrams to the President that he should not proceed with the 
Bill. That is one point. Then, Sir, there is another point that I would 
like to br ng before this House, and that is about the breakneck hurry which 
the Government showed in passing this Bill in Assam. The popular side in 
that House in Assam tabled a motion for the circulation of this Bill. Gov
ernment rejected that motion. Then they wanted the Bill to go to Select 
Committee so that all the obnoxious clauses in thiis Bill should be examined care
fully and the Bill be amended. That very pertinent and reasonable request was 
1 ^  rejected by the Government. So to an outsider like me it looks in spite of 
the statement of my Honourable friend, Mr. Barua, as if this Bill is being forced 
on people of Assam against their will. Now, Sir, we have td look on it as 
an aU-Indla questicm. I do not challenge the statement of my H oooa n ^

814 OOUNOIL OF 8TATIS. [2ftrti AtJO. 19S4.



friend, Mr. Hallett, that the Bill has been passed in the Assam Council "by a 
very large majority. It is true that this was the case, but what we find from 
the proceedings of the Assam Legislative Coimcil is that the Bill was opposed 
by the popular side there and by the various political associations in Assam. 
(An Honourable Merrhef: “  V ^ t  was the voting ? '*) The voting was 9 to 
36. I do not challenge it. 1 have already said that the Bill was passed by 
a very large majority. The question before us is whether we should support 
this measure on a permanent basis i The various popular Members of the 

• Assam Council, Sir, said that there was absolutely no terrorist movement in 
Assam. If there are any manifestations of that movement in Assam, those 
manifestations may be due to the Bengali terrorists who might have come 
there. My Honourable friend, Mr. Hallett, has told us about the mail rob
ber} cases and he has cited the speech of the Honourable the Home Member 
there to the effect that Government have in their possession material to show 
that the terrorist activities have existed there since 1928. Well, Sir, I do not 
call it terrorist activities. Such outragê s have taken place in various pro- 
^ n̂ces. The other day, when we were discussing the Bengal Criminal Law 
Amendment Bill here, my Honourable friend. Dr. Sir Nasarvanji Choksy, men
tioned the terrorist activities in Bombay Presidency. I am driving at the 
point, Sir, that these sporadic terrorist activities, if I may call them so, have 
existed in various other provinces but the ordinary criminal law of the land 
is quite sufficient to deal with them and what I am afraid of is that if this mea- 
Bure is made permanent, the Bengal conditions may be repeated in Assam. I 
am convinced after reading the speeches of the popular side in tlie Assam 
Council and also the speeches of the responsible Members of the Assembly who 
come from Bengal and Assam, that in Bengal these terrorist acti^dties could 
have been stamped out but for the way in which these measures are dealt with 
and therefore these terrorist activities arc alive there. I know perfectly 
well that the Bill will be passed here in this Council Therefore, I hope the 
Government will instnict their officials not to repeat what is going on in Ben
gal. Sir, in the Assam Bill we find that clauses 18 and 10 absolutely take 
away the powers of the Court and allow the Executive Government to de
prive the peopile who are suspected of terrorist activities of their liberty. Sir. 
I do not want to take up the time of the House by narrating things which have 
been said in the Assam Coimcil so far as these clauses arc concerned. But
I submit, Sir, that in the Bill before us—in clause 2 —appeals have been 
allowed to the High Court- from the decisions of the tribunals. Clause 3 
should not have been put into the Bill so that suspects may have similar rights 
of getting deciftions fh>m the High Courts.

As my friend, the Honourable Rai Bahadtir Lala Mathura Prasad Meh- 
rotra, just now told us, and as I happened to read in the papers, we have come 
to know of o a ^  in Bengal where the High Courts have acquitted people on 
the evidence before them, and as soon as they come out of the premises of the 
High Court, they have b^n arrested and put in detention. I therefore sub
mit that this power of the High Court under section 491 should have been re
tained at least in the interests of the suspect<«. There are various provisions 
in the Assam Act for curtailing the terrorist activities. I have not̂  been able 
to find any salutary provisions to safeguard the intyorests of the innocent. I 
And fiom reading the speech of an Honourable Member of the Assam I êgis-
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(M?, Viaayak Vithal Kiaikar.]
lative Council that Assam stndexlts go to Bengal for stu(ly and still, ho n\x\>- 
Blitted before the Asfi«m Council, that no young meh of Assam have beeu 
mfceted by tfee terrorist activities of Bengal The terrorist activities 
o f Bengal have heen going on admittedly for the last 30 years, and uo 
misguided youth of Assam has been infectod by this menace. I therefore 
cannot nn^rstand the propriety of getting such a measure passed. If they 
want to have a preventive measure, they ought not to have made this Bill 
j)ennanent and they also ought to have pro^^ded provisions which would 
guard the interests of the innocent. Sir, it is a principle of judicial science 
that the judieiary ought to be independent of the executive. "Onfortunately 
during the last four or ftve years, we have been seeing Acts passed here as w l̂l 
as in some Local Councils whereby the power of the judiciary is being reduced 
to a minimum. It is against the principle of English jurisprudence. As I 
said the other day, I am over zealous to guard the powers of the High 
Court and I caimot find my way to support a measure like this when I find 
that the powers of the High Court are being taken away, and the only safe
guard whioh is available to the innocent person is being taken away, and the 
suspects are not being given a chance of vindicating their character in the 
High Court or in the ordinary law courts.

The H o n o u r a b le  Mr . P, C. D. CHARI (Burma: General): Sir, I feel 
it is my duty to oppose a drastic measure which follows cloiiely on the heels of 
another similar measure passed on Saturday. The other day I implored the 
Honourable Members of this House to save the other provinces from the danger 
of infection of one kind, that is, the danger of the young men of other pro
vinces being infected with the virus of the anarchist movement by the transfer 
of dangerous suspects from Bengal. Today it is my painful duty to appeal 
to you to save the other provinces from another danger of infection, the danger 
of an attack of a malady to which the Provincial Governments are easily suscep
tible. We find that the Government of Bengal has this malady in an incurable 
form, and they have taken all sorts of special powers with a view to stamp 
out the terrorist movement. Admittedly it is there. The Assam Govern
ment is a neighbouring Government and we fmd from the speeches made that 
the Assam  Government has caught this infection, and we find Assam has been 
virulently attacked by this malady, whose symptoms are an insatiable thirst 
for unlimited and tyramiical powers and an extreme aversion to the inter
ference of the judiciary to protect the liberties of the subject. That this 
malady has attacked them in virulent form is clear from the fact that the 
Assam Government did not even pause to consider whether the Assam Legis
lature had the necessary jurisdiction to confer on the Assam Government 
the powers which have been given to the Bengal Government. They rushed 
in with a Bill containing, among other clauses, clauses 16 and 29, which they 
asked the Assam Legislature to pass, and the Assam Legidatuxe was only too 
willing to give the powers to the Assf^m Government. Other Provincial Gov? 
^m ents are easily susceptible to this malady and we must therefore take 
c^e to see that this infection does not spread. We must express ourselves 
very strongly, though we cannot prevent the Bill being passed,* so tha  ̂other 
Provincial Governments may not follow suili and ai^ for similar powrs, 
because it is easily conceivable that 'Bengal anarohist itaoŝ ement whiok
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consists of men with brains can easily hatch other cottspiri^i^ i|i other 
mipyî ĉ ip. There have been sporadic instance i in each and every province.

the l ât three ^nd a h^lf yw $ , there have been only five s|K)n̂ - 
4iP oases of (tecoities. In one case, a sum of Rs. 15,000 wĵ s involved, ai^ iji 
<)^ei; OfliSeSj a little more than Rs. 3,000 was involved. There were two mur- 
d^s no doubt. Murders have to be guarded against. I am not saying that 
^ e  Government should not take drastic steps to weed out this sporadfp
^ta^t of anarchism. It is admitted that this disease has not become indl- 

‘ gwpus in Assam. It is only in the shape of stray imported cases during th  ̂
ll̂ st three and a half years. As has been pointed out by an Honourable Member 
frppi Assam in the other place, these cases were much fewer in numbers than 
the cases of dacoities committed in places like Benares and Cawnporc.

T he  H o n o u r a ble  th e  PRESIDENT : May I draw the attention of the 
Honourable Member to the fact that we are not discussing in this Council the 
parent Bill. The Honourable Mr. Hallett referred to the parent Bill only to 
explain the genesis of that Bill so that we may understand the Bill which 
before the (5)uncil. I would therefore request the Honourable Member to 
confine his observations to the Bill before the Council only. We are not 
going into the history and circumstances under which the Bill of 1934 was 
pass^ in Assam. Certain provisions were later thought necessary to give a 
fair and just trial to people convicted under the Assam Bill and therefore 
this legislation now seeks to provide protection to that extent. So I would 
ask the Honourable Member only to refer to the parent Bill so far as to explain 
or elucidate the provisions of this Bill before the House.

Tip: H o n o u r a ble  Mr. P. C. D. CHARI: Sir, I am only referring to 
these preliminary things to find out whether there are sufficient reasons for us 
to agree to the provisions of this Bill.

T h e  H o n o u r a b l e  th e  PRESIDENT : That Bill has been passed. We 
have no power to revise the Assam Bill of 1934.

Tecid H o n o u r a b le  Mr. P. C. D. CHARI: I am coming to that point 
presently. Clause 2 of this Bill no doubt gives a right of appeal which is an ad
vantage to convicted persons. It is an enabling provision and it ought to be 
supported if we endorse the imderlying principles of the Assam Bill. My objec
tion to clause 2 is this, that if we pass clause 2 the admission is that the objec
tionable features in the Assam Bill are acceptable to us, that is, we accept 
provisions which take away the ordinary safeguards of an accused person 
to get even-handed justice. Clause 2, which is clause 15 of the original Bill, 
is merely a sugar-coating for the bitter pills contained in the other provisions, 
and the Members of the Assam Legislature were induced to swallow those 
bitter pills because of this sugar coating. If we refuse to pass this clause we 
will be telling the Assam Legislature that they have swallowed the bitter portion® 
of their Bill without this sugar-coating, and this will lead to an agitation on 

part o f the Members of the Assam Legislature for the repeal of the other 
poi^ans of the Assam Act. If, on the other hand, we pass clause 2, it will not 
sfefttigthen their hands in agitating for the repeal of the other provisions of thi$ 
qjttestionable measure which is not justified by conditions in Assam. So that, 
^ u g h  ck u *  2 contains a very good provision, it is our duty to oppose it, as 
otherwise we would be endorsing the principles «ndeulying the other clau ^  
<Sf th« Aiwam Bill which are highly objiectiowble- Afi regâ rds plausê  ^
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Honourable Members are aware, people trained at the Bar can never accept 
tie principle underlying it. High Courts are temptes of justice and they 
fijiould not be interfered with in any circumstances. But whatever may be 
the reasons for taking away the powers of habeas corpm of the Calcutta and 
other High Courts having regard to the terrorist activities in Bengal, no case 
has been made out in the case of Assam. It is a very dangerous precedent to 
interfere lightly with the powers of High Courts. After all, the conditions in 
Assam are not so very serious, and we may take it that this anarchist move
ment is an exotic plant which has not infected the real people of Assam ; it is 
confined to people from across the border and the people involved in the cades 
quoted belong to the districts of Sylhet and Cachar.

Another objection I have to this Bill is that, if there is reason for enacting 
legislation of this kind for Sylhet and Cachar, why should we enact it and make 
it applicable to all parts of Assam. Even in Sylhet and Cachar the danger is 
not very great; the meaiace is only in its infancy and can be dealt with under 
theoi-dinary provisions of the law. But if the ordinary law of the land is not 
enough to deal with it, we may arm the Government of Assam with provisions 
in respect of Sylhet and Cachar. But the Assam Government can in fact 
make the provisions of their Bill applicable to all the people of A-̂ sam. 
What has happened is that the Assam Legislature has given powers' 
to the Assam Government in sections 15 and 29 which they were not 
entitled to givti and now the Assam Government, having awakened to 
the fact that they could not do away with the safeguards provided bjr the 
judiciary and the interference from the Calcutta High Court, have comte for
ward and requested the (Jovemment of India to empower them in this behalf. 
The Government of India seems to be very indulgent but it is our duty to tell 
the Assam Government that the powers already taken in the Assam Act are 
more than enough to deal with the situation and it is not necessary for them 
to arm themselves with these other powers on the lines of the Bengal Act, 
because Bengal stands apart. There the danger is really serious and what 
applies to Bengal ought not to apply to a province like Assam.

With these words, Sir, I oppose this measure.
T he  H on oitbable  P a n d it  PRAKASH NARAIN 8APRU (United Pro

vinces Southern : Non-Muhammadan): Sir, when I read this Bill, I was 
not very clear in my mind as to the line which I should take in regard to clause
2 of the Bill, because at first sight it looks as if it were a safeguard in the 
intercBts of the accused, for it provides an appeal from Special Tribunals to 
the H igh  Court of Calcuttta. The Honourable Mr. Hallett has, however, 
made the task easy for me. He stated that by passing this Bill we shall be 
confirming the policy of the Assam Act. If, as the Honourable Mr. Hallett 
says, we shall be confirming the policy of the Assam Act by passing this mea
sure, then I must indicate my strong dissent from the policy of the Assam Act. 
So far as the question of policy raiis^ by the Assam Act is concerned, I stand 
by everything that I said in regard to that policy in my speech on the Bengal 
Criminal Law Amendment Supplementary Act and I do not deftire to add 
anything to that sqpeech. Sir, the Assam Act—the issue has been indirectly 
raised—the Assam Act is an Act of extraordinary stringency, aad it has not
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been indicated that conditions in Assam are such that you want an Act of that 
character to cope with the situation there. If you read that Act, you will 
find that there are some provisions which to a lawyer strike him as extraordi
nary. Commissioners will be appointed by the Ijocal Government. Only 
two of those Commiflsioners will be men with judicial qualifications ; the third 
we do not know who he will be. The Local Government has been given power to 
withdraw cases from one set of Commissioners and transfer it to another set 
of Commiflflioners at any time before the commencement of the trial of any 
person under the Act. That strikes me, Sir, as an extraordinary provision. 
The power of transfer is vested not in the High Court, which will be a court of 
appeal for cases tried by the Tribunal, but it has been vested in the Local 
Government. Then, Sir, Commisaionera will have power to convict an accused 
not only of an offenc.e detailed in Schedule I, but of any offence also which 
he may have committed. The Code procedure will apply only in those cir
cumstances when it is not inconsistent with the provisions of the Act. New 
rules of evidence have been laid down. Evidence can be taken in the 
absence of the accufied and what is more extraordinary is that new rules of 
procedure for the trial of co-accused have also been laid down. Now, again, 
Sir, clause 11 (4), says:

“ No finding, sentence or order passed in a trial by CommiflsionerB appointed under 
tliis Act shall be held to be illegal by any Court by reason of any omission or irregularity 
whatsoever arising from the abwnce of any or all of the acicused whose attendance has been 
dispensed with under sub-section (I) ” .
That substantially cuts the revisional power of the High Court in appeaL 
Sir, reasons may not even be recorded for any action in regard to- this matter 
which the Commissioners consider necessary. Then, Sir, under clause 14 vast 
rule-making powers have been given to the Assam executive. Those powers 
include provision for all or any of the following matters, namely, times and 
places at which Conmiissioners appointed under this Act may sit------

The H onoueable the PRESIDENT: All that is not necessary to ex
plain your opposition to clause 2 of the Bill. I will allow Members to refer to 
the parent Bill to explain anything in connection with the Bill before the Coun
cil. I think you are now going to criticise section by section the parent Bill.

The Honourable Pandit PRAKASH NARAIN SAPRU : I am not 
criticising section by section of the parent Bill. What I am saying is this, 
that the power of appeal that has been given to the High Court will not 
be of much used to the accused in view of the provisions of the Act. After all, 
the High Court will have to come to a conclusion on the material before it, 
but in view of the procedure, what will the High Court be able to do ? That 
is why I have considered it necessary to refer to some of these extraordinary 
provisions. Sir, my own attitude in regard to this matter is this. The High 
Courts in India have so far enjoyed a great reputation for impartiality, for fair 
dealing. I do not wish the reputation of the High Courts to suffer, and I 
think if you lay down for the High Courts an extraordinary procedure you 
may be placing the High Court Judges in a very, very difficult position indeed. 
Therefore, for this reason, while I am not prepared to deny to the accused the 
right of appeal to the High Court altogether—if you must have an Act on the 
lines of tiie Assam Act—I am not very happy over the right of appeal which 
has been ^ein to the High Court.

M83CS
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Sir, with these -words on this part of the Bill, I come to the other part of 

tihe Bin, the one relating to habeas corpus. Now, Sir, we know that, strictly 
speaking, in India we have outside presidency towns, no remedy known as the 
writ of habeas corpus. What we have is a remedy in the nature of a writ of 
habeas c o r ^ . Now, Sir, what a cotirt does under the habeas corpus proce
dure is to inquire into the legality or propriety of the arrest. Now the a n ^  
here will be under the Assam Criminal Law Amendment Act. That Act is 
not, in view of the decisions of TTieir Lordships of the Privy Council, ultra vires 
of the Legislature. It is an Act which the Assam Legislature has passed and 
therefore it is not tiUra vires of the Legislature. Now, Sir, if any man is 
arrested, and he applies for a writ of habeas corpus, what will happen ? The 
High Court will simply say:

Here 10 an Act which empowers the executive to detain without trial. You hare 
been arrested under this Act. Therefore your arrest is legal. W© will not go into the 
matter any further **.

They will not even issue a rule to show cause why the accused should not 
be produced before the High Court. Where is therefore, I ask, the necessity 
for this provision ? My Honourable friend, Mr. Hallett, stated the other day 
in connection with the debate on the Criminal Law Amendment Act that they 
were inserting this provision by way of over-caution. I should like him to ex
plain why it is necessary to take away the jurisdiction of the High Courts under 
s^ ion  491. The High Court cannot go into the question of evidence or any- 
thing like that. All that the High Court will have to consider is whether there 
is a legal order. You will have a legal order here, because the Assam Act is an 
Act which is intra vires of the Legi^ture, and all that you have to do is to 
show that the arrest is \md»r the Assam Act and that you have conformed 
to the procedure in regard to arrest laid down by the Assam Act. Where is 
therefore, I ask, the necessity for this particular clause, clause 3, and I should 
like the Honourable Mr. Hallett to indicate to us the necessity for this clause 
in this BUI ? I know that in section 491, sub section (3) says ;

Nothing in this section applies to persons detained un<ler the Bengal State Prison
ers Regulation, 181S, Madras Regulation II of 1819, or Bombay Regulation XXV of 1827, 
or the State Prisoners Act, 1850, or the State Prisoners Act, iS68 **.

I have never been able to understand. Sir, the reason why these Regulations 
were included and in any case I can see no justification for including the cases, 
under the Assam Act also under this clause.

Sir, I indicate my dissent again from the Assam Act. I do not
1 2  Noow think that it has been shown that the situation in 

Assam is such that it cannot be dealt with by the 
ordinary law of the land and in any case it has not been shown that the situation 
is such that you want there a permanent measure. Sir, it has been said that 
we have made too much of this question of permanency. Well, Sir, an Act 
which suspends constitutional guarantees or which substitutes the reign of 
executive discretion for the reign of law can be justified if at all only as a tem
porary measure. It is k question of prindpl^ and I do not think. Sir, the cri- 
tici t̂n that the Act is not temporary but permanent can be dismissed 
so lightly as it has been dismissed by the other side of the House.
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With these few words, Sir, I will indicate my dissent from this Act, more 
particularly because the Honourable Mr. Hallett has indicated that by accept
ing this Act we shall be confirming the policy of the Assam Act.

T he  H o n o u r a b l e  D iw a n  B a h a d u r  G. NARAYANASWAMI CHETTY 
(JIadra8: Non-Muhammadan): Sir̂  the Honourable mover of the Motion has 
clearly stated the reason why the Assam Government wants this B ill to be legis
lated here. I think my H onourable friend Mr. Chari said that because there were 
only two murders we did not w ant any of these measures to be introduced in 
Assam, b u t th at the Assam  B ill is quite enough. B u t 1 may inform him that 
this is only a permissive measure so that the hands of the Assam Government 
may be strengthened to see that this contagion does not spread and is put down 
with a strong hand, it is a veiy simple question. Bengal and Assam are not 
very far apart and any of these people may take shelter there and induce some 
of the young men there to follow in their footsteps. Therefore, I think that the 
Assam Government will not bo able to use these provisions unless this Act is 
put on the Statute book.

Sir, my Honourable friend, Mr. Barua, the representative of Assam, has very 
strongly supported this measure. He thought that it should be enacted and 
he hoped that when the movement subsided there would be no necessity for con
tinuing these provisions on the Statute-book. When an elected Member com
ing from that province gives the measure his support, there can be no doubt as 
to its necessity. Sir, the Assam Council has passed the Bill by an overwhelm
ing m<ajority of 35 to 9, which shows that a large number of elected represen
tatives have supported the measure, all that is required is that we should put our 
seal-n\ark on it and I do not see any reason why there should be any opposition 
in a matter of this kind. There can be no two opinions as to where our duty 
lies. Wlien the Government wants to pass a measure of this sort, it is our duty 
to strengthen their hands by giving it our whole-hearted support to suppiress 
the menace of terrorism.

Sir, I support the Bill.
T he H onourable  Na w a b  Ma lik  M Q H AM M AP H A Y A T  KHAN 

NOON (Punjab : Nominated Non-OfficitJ): Sir, my friends the Honourable 
Mr. Mehrotra and the Honourable Mr. Chari have said that when the conditions 
in Bengal and Assam are not similar, what is the reason for a similar law 
being passed for both places ? To me, Sir, the reply is very simple. The Gov
ernment of the people of the province do not want that the conditions in Assaip 
should become similar to the conditiorw in Bengal and that is the reason why 
in Assam the main Bill was passed by such a vast majority in the Local Council

Then, Sir, my Honourable friend, Mr. Mehrotra, hasa^id in As^m there 
were only two murders. May I ask my Honourable friend wliat is the mi|^ 
mum number of murders in his opinion which would justify the Gove^^ne^t 
in taking preventive measures ?

T h e  H o n o u rable  R at B a h a d u r  L a l a  MATHURA PRASAD 
MEHROTRA: On a point of explanation, Sir, I meant, by putting th«ae 
figures, to show that there is a difference between the conditions in Bengal and 
Assam. •

T he  H o n o u r a ble  N a w a b  M a lik  MOHAMMAD HAYAT KHAN NOON : 
The Honourable Member said two murders only.
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Then, Sir, it is true that in Assam proper, the residents have so far escaped 

the infection of terrorism but at the same time there is a danger of that infection 
and when the Honourable Member from Assam admits the necessity and the 
desirability of this law, I would say, Sir, that we the outsiders have no good 
reason to disbelieve him. The Honourable Mr. Mehrotra who lives hundreds 
of miles away from Assam and who has perhaps never been to Assam I would 
say is not justified in contradicting the opinion of the Honourable Mr. Barua as 
regards the situation in Assam.

Then, Sir, my Honourable friend's opposition to the Bill is not so much in 
the interests of the people as in the interests of the outsider who may go to take 
shelter and get arrested in Assam. My Honourable friend, Mr. Chari, has said 
so much about the infection of provincial Governments. 1 oonfess, Sir, 1 have 
not been able to follow that argument. Now before us is the question of 
infection of terrorism from province to province, and if the Government of the 
provinces concerned take action to prevent that infection I would not call 
that as an infection of Local Governments.

With these words. Sir, I support the Bill.
The H onoukablb Mr. M. 6. HALLETT : Sir, I do not think it is 

necessary for me to speak at any great length in reply. I am afraid that if • 
the opposition were not convert^ by the arguments which were put forward 
on the two previous occasions I have not much hope of converting them by 
any new argument. It was contended that there was not sufficient justifica
tion for this Act in Assam, that the situation was not as bad as it was painted. 
The Honourable Mr. Kalil^r quoted two non-official Members of the Council 
as against the quotation made by me from the speech of the Honourable the 
Home Member. The whole difficulty in regard to these terrorist matters is 
that Government cannot, owing to the very nature of the movement which 
they are fighting, put all their cards on the table. We cannot show to all the 
non-official Members either of the Local Council or of the Central Counoil 
all the evidence we have got regarding the activities in the province. In the 
case of Aseam, as I have said, the Honourable Member in charge, although 
he was himself reluctant to take these special powers, was at last ccaivinced 
by the evidence produced before him that it was absolutely necessary. We 
must accept his word for it and that was the view taken by the Honourable 
Mr. Barua, whose support to this Bill is extremely valuable as it represents 
the opinion of the people of Assam themselves. The Honourable Mr. Meh
rotra was apparently disposed to minimise the dacoities committed. I 
quite admit there have not been very many dacoities but you must remember 
that these dacoities have taken place over a very small area, a single district, 
whereas in Bengal the terrorist movement extends over a much larger 
area. Having regard to the size of the area, the number of dacoities must be 
regarded as serious. The Honourable Member does not apparently regard 
dimities as serious ; this makes me inclined to express the hope that similar 
orimes may take place nearer his own home, then perhaps he will realise tha 
seriousness of these dacoities and mail robberies. Then, Sir, he, went on to 
refer to the fact that I had stated that for certain reasons we could not always 
prosecute people in court, and that therefore we had to take executive action.
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That is quite true, but I wish to make it perfectly clear that wherever possible 
Government do ptosecute people in court. Look at the numerous cases going 
on in Bengal today : look at the case in Darjeeling now ; look at the important 
conspiracy case which has been going on for nearly a year in Calcutta, (rf which 
possibly people have not heard. Wherever there is no danger to our witnesses, 
when the evidence can be made public, then we do institute prosecutions. 
But in some cases, for the reasons I have explained the other day—I may 
remind Honourable Members of the quotation I gave from a letter of Lord 
Morley—we have to use these special executive powers.

Another point which was made was that in some cases an accused 
acquitted by a High Court is immediately afterwards arrested by the police. 
That, I admit, does happen in certain cases. But I would refer Honourable 
Members to the speech delivered by the Honourable the Home Member in 
another place. He quoted from his own experience of the case of an accused 
who was acquitted by the High Court. The Judge with whom he happened 
to have a talk about the case admitted that he was quite satisfied that the 
accused was guilty. The accused was dealt with under Regulation III and 
was put away. Shortly afterwards, the accused himself made a complete 
statement admtting his guilt and giving a whole history of the case. The 
reason for such action is, as the Honourable Sir Henry Craik pointed out, 
that the rules of evidence are such that the High Court being bound by these 
rules, occasionally—not very often, but occasionally— have to direct the 
acquittal of a man who is known to be guilty. In such cases, Government have 
to take action ; they would be failing in their duty if they did not. Another 
point which was raised, and to which I may refer briefly is, Why not have 
these powers for all the provinces I tried to make it clear that Sylhet is 
really a part of Bengal. That is the real reason why Assam wants these 
powers. It is one and the same organization functioning in Bengal and in 
that part of Assam. The organization, I am glad to say, has not spread to 
the other provinces. There have been signs of it in Burma, but Burma took 
special powers in the year 1931 when they were threatened with terrorist 
activities by the Bengalis who have settled there. Those powers are still on 
the Statute-book. In Bihar, the province from which I come, they have some 
additional powers which were obtained by the Act which was passed last year, 
and which are not very drastic but help them in dealing with terrorist suspects. 
The real difference between Bengal and Bihar, the real reason why Bihar does 
not as yet need such drastic powers, is that the people of Bihar are ethnologically 
and hnguistically different from the people of Bengal. If a Bengali comes 
into any part of Bihar, especially the aboriginal tracts of the Sonthal Par* 
ganas which are adjacent to Bengal, he can be spotted at once and can be 
watched and that is one of the reasons why the police of Bihar have been 
specially lucky or specially ejfficient in dealing with attempts to carry on the 
terrorist movement in their province.

I do not propose to go into the details of the Assam Act which was ex
haustively analysed by the Honourable Mr. Sapru ; that does not seem to be 
relevant to this discussion. The Assam Council considered all these points 
of detail very«fuUy; they had a very full debate, they had numerous divisions, 
and I see that at the end of the discussion the President congratulated them 
on the manner in which such an important Bill had been discussed. An
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aUempt has been made to discredit the Asaam Council. An atten^ was made 
the day before yesterday to discredit the Bengal CeanciL I think that is a 
very u^air view to take of these representative institutions. After all, they 
are elected bodies, and we must assume that they come to their decisions with 
a full sense of their responsibility. They in fact in my view deserve the great
est credit for not being a&aid of the situation and for arming the Government 
with the powers which are necessary.

Sir, I have nothing more to add and 1 trust the House will agree by a large 
majority to take this Bill into consideration.

T h e  H o n o u b a b le  THE PRESIDENT : The Question is :
** Ttukt the BiU to mpplonient (ho Assam Cnmiaal Amendment Aot, 19S4, m  

pwed by the Legidativ* AaaemUy, be taken iato ooasidjratlon.”

The Motion was adopted.

(3aQse 2 was added to the Bill.

T hb H onourablb  the  p r e s id e n t  : The Question is :
“  That clause 3 stand part of the Bill.’*

T h e  H o n o u r a b l e  P a n d it  PRAKASH NARAIN SAPRU : Sir, 1 op p ose  
daxkse 3 for the reasons I have already given.

The Honourable Rai Bahadur Lala JAGDISH PRASAD (United 
Provinces Northern : Non-Muhammadan): Sir, I beg to oppose clause 3 
standing part of the Bill. This clause contains a provision which has been the 
subject of criticism and opposition both in this House and in the lower House 
in connection with the discussion of the Bengal Criminal Law Amendment 
Supplementary Act, this year as well as in 1932̂  as also in the course of dis
cussion on the floor of th^ House this morning. The provision contained in 
this clause seeks to curtail the powers of High Courts which they possess under 
section 491 of the Criminal Procedure Code, i.e., powers of the nature of a habeas 
corpus. If the clause is allowed to stand as part of the Bill, it would mean the 
talung away of the only effective remedy available to a subject of questioning the 
acts of the executive. This, Sir, is to my mind a serious matter. We must remem
ber that under the provisions of the Bill we are conceding the principle of deten
tion without trial. Now supposing that the detention of a person under the 
Assam Criminal Law Amendment Act is unlawful because the conditions of the 
Statute have, for example, not been complied with, or say, the order has not been 
passed by the proper authority, there is no reason why a subject should be depriv
ed of his remedy under section 491 of the Criminal Procedure Code and an impor
tant principle of law, namely, that a person has a right to be protected from illegal 
imprisonment, should be departed from in the case of these suspects. In m^ 
opinion, a very important principle of law is involved in the provisions of this 
clause, and we should not be a party to the enactment of such a clause, especially 
when, as has been admitted by the Government, the conditions ar6 Aot so serious 
in Assam as in the sister province of Bengal. Then, Sir, the Honourable Mr. 
HaiHett in his speech on the Bengal Criminal Law Amendment Supplementary
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(Extending) Act stated the other day that the Government were making provi
sions of this nature by way of over caution, as has just been pointed out by my 
Honourable friend Mr. Sapru. I do not, therefore, think that it is right or 
necessary to make provisions of this nature in this Bill. I therefore oppose this 
clause standing part of the Bill.

The HoNOuaiiBLE the PRESIDENT: The Question is:

That olauae 3 sta nd part of the Bill.

The Council divided :
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Jagadidh Nath.
Raza Ali, the Honourable Saiyid.

RuBselJ, the Honourable Sir Guthrie.
Stewart, tiie Honourable Mr. F. W.

Stewart, the Honourable Mr. T. A.

Suhrawardy, the Honourable Mr. Mahmood.

Ugra, the Honourable Rai Sahib Pandit 
Gokaran Nath.

Wingate, the Honourable Mr. R. £ . L.

NOES—6.

Chari, the Honourable Mr. P. C. D.
Jagdish Prasad, the Honourable Rai Baha

dur Lala.
Kalikar, the Honourable Mr. Vinayak 

Vithal.

The Motion was adopted.

Mehrotra, the Honourable Rai Bcihadur 
Mathura Prasad.

Sapru, the 
Narain.

Honourable Pandit Prakash

Setkua, the Honourable Sir Phiroze.



CUuse 3 was added to the BHL
Clause 4 was added to the Bill.
T he H onourabi^  the P R E SID E N T  : The Qtiestion i s :

That olause 1 stand part of the BiU.*’

T h e  HoNotTRABLE R at B a h a d u r  L a l a  MATHURA PRASAD 
MEHROTRA : Sir, I beg to move :

“ That to clause 1, the following be added, namely :

' It shall rem ^ in foroe for & period not exceeding three years

The object I have in view is that the Bill should not be made permanent 
fiom the very outset. We all know that when the Bengal Criminal Law Amend
ment Supplementary Act was introduced iii 1932 it was fpi three years only, 
and after two and a half years that the Government has come fo^ard to make 
it permanent. But 1 find that in the case o f this Act the Government wants 
to make it permanent from the very beginning. Sir, we have all agreed that 
the conditions in Assam and Bengal diflfer and 1 do not want to dwell on the 
fact, which has been accepted by the Honourable Mr. Hallett here and by the 
Honourable Home Member in the other House. So I do not see what is the 
reason for making this Act permanent from the very outset. I do not know 
whether the Honourable Members on the other side are aware of it, but it is 
publicly said that the Government is taking advantage of the present Jjegia- 
latures, which are v̂ r̂y amenable io their wishes, and bringing forward 
repressive measures and having them put permanently on the Statute-book. 
It is said that with the threatened advent of the Congress into the liegislatures 
the Government is hurrying up all these measures. I would request the Gov
ernment not to do such things by which they place themselves in a false posi
tion, as well as us, who are responsible co-operators '"and are prepared to 
support the Government in all reasonable actions. Therefore it is not out of 
regard for them alone but for ourselves ako that we press the point and request 
that the Bill, if passed at all, should be for three years only, during which the 
Government can see what happens and how things go. They will a k o  thus 
give the lie to the rumour current outside the Council Houses.

T h e  H o n o u r a b le  th e  PRESIDENT : Amendment moved :
** That to clause 1, the following be added, namely :

* It shall remiun in force for a period not azceeding three jeacB *.’*

T he H onourable the PRESIDENT : The Question is :
“ That that amendment be made.”

The Motion was negatived.
Clause 1 was added to the Bill
The Title and Preamble were added to the Bill.
T he H o n o u r a ble  Mr. M. G. HALLETT : Sir, I move :

* * That the Bill to supplement the Assam Criminal Law Amendment Aot» lOSMj, as pMsed 
by the Legislative Assembly, be passed.*’
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The Honoueable Pandit PRAK.ASH NARAIN 8APRU : Sir, it only 
r«iiiains for me to express my dissent with the main policy of the parent Act. 
The question of the policy of the parent Act was raised by the Honourable 
Mr. Hallett and therefore it is necessary for us to indicate our dissent from that 
policy.

T he Honourablk th e  PRESIDENT: I have already explained to 
Honourable Members that the Honourable Mr. Hallett referred to the parent 
Bill only to explain the provisions of this Bill.

The Honourable Pandit PRAEASH NARAIN SAPRl) : With a11 
respect to you, Sir, may I say that the Honourable Mr. Hallett stated that by 
passing this Bill we shall be confirming the policy o f the parent Act. What I 
want to say is that our objection is not so much to clause 2 of the Bill as to the 
parent Act itself. Now, Sir, so far as clause 3 is concerned, I have heard noth
ing from him as regards the necessity of that clause, votes have gone against 
us*—tliey were bound to go agaiuBt us—but our arguments have not been 
answered. In view of that fact, Sir, it becomes necessary for us to place on 
record our dissent.

The Honourable Mb. VINAYAK VITHAL KALIKAR : Sir, as a 
very innocent amendment moved by my Honourable friend Mr, Mathura 
Prasad Mehrotra has not been accepted by the Government, we have no other 
way but to oppose this Bill. Sir, I am personally opposed to give, as I said 
in the beginning of my speech, more powers to the executive and to make 
inroads on the powers of the judiciary ; especially in the case of Assam, it is 
against my conscience to give powers to the executive when conditions in 
Assam and Bengal are different. The other day my Honourable friend Mr. 
Hallett quoted John Morley, and------

The Honourable Sir GHULAM HUSAIN HIDAYATALLAH (Bombay : 
Nominated Non-Official): Sir, I rise to a point of order. Is the Honourable 
Member entitled to criticise the decision of tids House, which has passed the 
First and Second Reading of the Bill ?

The Honourable the PRESIDENT: He is only explaining his atti
tude towards the Bill. He is at perfect liberty to make any reference to it.

The Ho ĵoubable Mr. VINAYAK VITHAL KALIKAR: Sir, if I 
read this passage, I read tliis only to show to my Honourable friend Mr. Hallett 
how deeply John Morley, our late Secretary of Statej was concerned with tihe 
repressive laws. He was most unwilling and most unsatisfied with the 
policy of the Government. Therefore in order to show him how deeply con
cerned he was I am going to read this passage. This passage will be found at 
page 215 of John Morley ŝ Recollections :

“ ' TiB like the Czar and the Duma. Are we to say, You ahall have v&tonbs when 
you are quiet. Meanwhile, we will not listen t-o a word you say. Our reform projects are 
hung up. Meanwhile plenty of courts martial, lettres de ccuihet, and the other paraphernalia 
of law and order. People here who have been shouting against the Grand DalodB in Pcrterg- 
burg for bullying the Duma, will shout equally vociferously against you and me if we df> 
not in our own sphere borrow the Grand Duke poUcy ” .
Then, Sir, on*page 217, about deportation he says:

Deportation is an ugly dose for Radiodls to swaUow ; in truth if I do not happen to 
}XJ8ses8 a spotless character as an anti-coercionist in Ireland our friefloî  would oertainly
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[Mr. Vinajak Vitfaid Kalikar.]
have kicktxl a good de»l« As it is, if a division is forced after my sjioeoh, we shall liave 
against us the Irahmen, most if not all of the Labour men, and a ftiir handful of our ordinary 
rank and file. Thk may put me personally into something of a hole ; for I do not see how 
1 can carr>" on, if I found myself opposed by a majority of our own party. However, we 
need not say good morrow to the Devil until we meet him.

I suspect your difficulties will only now be begizuung, for the reactionaries are sux̂ , 
after getting their first mouthful of ener^, to cUmour for more—right and left. PersonaUy 
I am not at all squeamish in such a community, or mass of cominunitios, as India is, for a 
conflagration there would be top teitibie. Xke worst of it is that we da not really know, 
and caunot know, wluit is going on in the subterranean depths of the people’s own minds"'.
That shows, Sir, how deeply he was concerned with these repressive laws. 
As 1 said in the beginning of my speech, I would have consideml the claims of 
the OovemmentinpassingthiBrepressivelaw if they had taken us into their con- 
fid^ice and shown as ^he material justifying the necessity of these repressive 
laws.

As stated by my Honourable friend, Mr. Hallett, Government cannot lay 
their cards on the table, and therefore we on this side are not willing to allow 
Government to pafis repressive laws when we do not feel any necessity for those 
laws in Assam, and ̂ erefim, Sir, we protest against it and I oppose the Bill.

The Honourable Mr. M. G. HALLETT: I do not wish to say much 
more on this Bill, nor do I attempt to answer all the arguments put forward 
fori have dealt with most of these points in my speeches on the Bengal Bill 
I would like however to make a reference to the point raised by the Honour- 
bale Mr. Barua at the end of his excellent speech in support of the Bill and by 
so doing I may meet some of the objections urged by the., oppo^ion. The 
Honourable Mj. Barua hoped that the Grovemment of Assam would nbt allow this 
BiH to continue in force any longer than was necessary and that they would be 
very careful as regards extensions of the Act. I think I can satisfy the Honour 
able Member on those two points ; I mentionexl in my first speech that the 
Assam Government have only put it into force in two districts, and I am sure 
they will w t  extend it to other districts unless there are urgent reasons for 
so doing, The Honourable Sir Muhammad SaaduUa, the Home Member, ex
plained how reluctant he was to enact this legislation; and that he only did so 
when he had convincing reasons of its urgent necessity. It may be inferred 
ftom that that the Assam Grovemment was reluctant to extend its provisions 
and will only agree to an extension if they find it absolutely "eSBential. They 
will no doubt take the earliest opportimity of withdrawing tfiis Bill from thbse 
districts in which it is in force as soon as they^consider it safe not only in their 
own interests, but also in the interests of Bengal.

Thb Honourablb the p r e s id e n t  : The Question is :
' ‘ That the Bill to si^pptement the Assam Criminal Law Amendment Act, 1934, as 

passed by the Legisl«tive Awembly, be parsed.*’

The Motion was adopted.
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The CouncU then adjourned till Eleven of the Clock on Wednesday, the 
22nd August, I ^ .




